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2 26=11-96" Heard Shri Y.Subramnanyam, M./\,, \
learned counsel for the applicant. Per- .L\\- b
RGN0
used the averments. By Annexure-1, the o
applicant, Sri G.Rama Koti, Head Typist | )
(ad hoc) working in Stores Depot/Con/ ‘E&"Flf/&v

Rayagada, is repatriated to his parent

lien maintaining unit, e.g. Divisional

Railway Manager (P), S.E.Railway, Khurda &/{ KQ/_,
Ama) -

Road. The applicant states that he ’W,
filed a representation to the Chief QTA]/ A /‘6
Administrative Officer, S.E.Railway, @/)

Chandrashekharpur, Bhubaneswar (Res pondegjm

No.) on 2.11.1996 for cancellation (Ronck.

of the order of repatriastion. It is

stated by the learned cocunsel that the !

;\< ) applicant has not been relieved though
) t paragreph 4 of the 0.a. Respondent No,5

s stated to have declared that the applicant

as been relieved. In all these matters of transfer/
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befcre a senior authority, this Court normally grants
' an ad interim stay till the disposal of the representation.
The Cnief Administrative Officer (Respondent No.l)
; : shall consider the "repr'esentation' and dispose of the
’ . same within four weeks from the date of receipt of a copy
- of this order. This follows the procedure laid down by
¢ i the Hon'ble Supreme'COurt in Gujarat Electricity Board
I i
; v. Atma Ram Saugomal Poshani (1989(2) scC 602).
I v
Till such time as the representation is not disposed of,
|
| .
| the applicant shall continue as Head Typist (Ad hoc),
! ¢ Stores Dep‘ot,'Constructidn. Rayagada, provided the
% ~ applicant is not relieved already by the date these orders
| i
| are passed.
1 | The Original Application is disposed of.
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